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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD- 

.... 

~iginal Application~ 1122 -2!_ 2000 

Allahabad this the 28th day of ~bruar:!!,2001 

Hon'ble Mr.s.K.I. Naqvi. Member {J) 
Hon'ble Mr.2:.~ Rizvi, ~~r (A) 

Neeraj Kumar Maurya s/o Shri Pratap Narain Maurya. 

R/o 557 Purvi Pani. District Fatehpur. 

Applicant 

~~~cate Shri A. Saxena 

Versus 

1. Union of India through secretary. Ministry 

of Railways. New Delhi. 

2. Deputy Chief EngineerJT.M.c./L Statw Entry 

Road. New Delhi. 

3. A.P.o./Engg.Baroda House. New Delhi. 

Respon~s 

~Y Advocate Shri A.~~ 

0 RD ER {Oral) - - - - 
~ Hon'ble Mr;s.K.I. Naqvi. Member {J) 

The applicant has come up seeking reliej 

to the effect that the order dated 21.9.00{annexure-1) 

be quashed and the respondents be directed to appoint 
. 

him on the post of Khalasi in the .grade of Rs. 2550-3200. 

2. - 
As P=r applicant's case. the respondent no.2 

advertised vacancies for the post of I<halasi for North1!(~ 
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Railway. The eligibility of the candidates was to 

be High School passed and having training certificate 

from State Industrial Training Institute and also 

apprenticeship training. The applicant applied for 
- 

the post, was called for interview and was amongst 

the successful candidates as per result dated 25.2.00, 

copy of which has been annexed as annexure -2 to the 

O.A. Inspite of his having cteared the test success­ 

fully, the respondents did not issue any appointment 

letter and informed him vide impugned order dat~d 

21.9.00 that his case has been referred back to A.P.o. 

Engg., Baroda House, New Delhi for examining the same 

and he was advised to make correspondence in this 

.regard with A.P.o./Engg., Baroda House, New Delhi 

in future. This order has been passed in compliance 

of Tribunal's order dated 27.7.,2000 in O.A. No.-803/00 

filed by1th~ applicant with almost similar nature of 

_prayer and was decided with the direction that the 

applicant shall move representation which was to be 

decided by reasoned and spea~ing order within s~x 
weeks. 

;- 

Perusal of this impugned order dated 21.9.00 

goes to indicate that it does not fully compl18'J. with 

the direction as per O.A.l'b.803/00 because it is not 

the decision but, it has simply been processed and 

forwarded to A.P.o./Engg.Baroda House, New Delhi and 
. /4 /r'{.1t.t.}<,CJ._ . ' 

the applicant had to approachjagain for a satisfactory 

repjy. 

4. For the above, we decide the O.A.. with the 
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direction that a detailed• reasoned and speaking 

order be passed by the competent authority in the 

respondents establishment within six weeks from the 

date of commµnication of this order in the light of· 

direction in O.A..No.803/00~ decided on 27.7.00 •. 

No order as to costs. 

Member (A) Member (J) 

. /M.M. I 


